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 SUPPLEMENTARY  DEMANDS*  FOR
 GRANTS  (GENERAL),  1975-76,

 MR.  DEPUTY-SPEAKER:  The  House
 will  now  take  up  discussion  and  voting
 an  the  Supplementary  Demands  for
 Grants  in  respect  of  the  Budget
 (General)  for  ‘1975-76,

 Demanp  No.  ]—DEPARTMENT  OF
 AGRICULTURE

 MR.  DEPUTY-SPEAKER:  Motion
 moved;

 “That  a  Supplementary  sum  not
 excésding  Rs.  10,00,000  on  Revenue
 Account  be  granteg  to  the  President
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March.  976  in  respect  of  ‘Depart
 ment  of  Agriculture’.”

 DEMAND  NO.  6—DEPARTMENT  oF  FOOD

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  -17,55,000  on  Revenue
 Account  be  granted  to  the  President
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  976  in  regpect  of  ‘Depart-
 ment  of  Food’.”

 DEMAND  NO.  l—MINISTRY  OF  COM-
 MERCE

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  -19,62,000  on  Revenue
 Account  be  granteg  to  the  President
 to.  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  35  day  of
 March,  976  in  respect  of  ‘Ministry
 of  Commerce’,”
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 DEMAND  NO.  2—ForeIGN  TRADE  AND
 ExPORT  PRODUCTION

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  -1,16,04,000  on  Revenue
 Account  and  not  ‘exceeding  Rs.
 65,02,00.000  on  Capital  Account  be
 granted  to  the  President  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  976
 in  respect  of  ‘Foreign  Trade  and
 Export  Production’.”  ,

 DEMAND  No  9—DEFENCE  SERVICES—
 ARMY

 MR  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not’
 exceeding  Rs.  92,12,13,000  on  Reve-
 nue  Account  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  ceurse  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  976  in  respect
 of  ‘Defence  Services—Army’.”

 DemManp  No.  20—DEFENcE  SERVICES—
 Navy

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  5,15,11,000  on  Reve-
 nue  Account  be  granted  to  the
 President  to  defray  the  charges
 which  will]  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  976  in  respect
 of  ‘Defence  Services—Navy’.”

 DEMAND  NO.  2)-—DEPENCE  S#RVICES-——
 Atr  Force

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exdaeding  Hs.  14,20,70,000  on  Reve-
 nue  Account  be  granted  to  the

 *Moved  with  the  recommendations  of  the  President.
 2006:  LS—7
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 (Mr.  Deputy-Speaker],
 President  to  defray  the  charges
 which  will  ¢come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  976  in  respect
 of  ‘Defence  Sarvices—Air  Force’

 DEMAND  NO  24—DEPARTMENT  OF
 EDUCATION

 MR  DEPUTY-SPEAKER.  Motion
 moved.

 “That  a  Supplementary  sini  nét
 exceeding  Rs.  8,00,000  on  Revenue
 Account  he  granteg  to  tha  Presi-
 dent  to  defray  the  charges  which
 will  come  in  course  of  payment
 durii>  the  vear  ending  the  3let  dav
 March,  976  in  respect  of  ‘Depait-
 ment  of  Education’

 DEMAND  No.  27-—-MINISTRY  OF  ENE:  GY

 MR.  DEPUTY-SPEAKER  Motion
 moved

 “That  a  Supplementary  sum  not
 exceeding  Rs.  89,000  on  Revenue
 Account  be  granted  to  the  President
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  cnding  the  3lst  day  of
 March,  976  in  respect  of  ‘Ministry
 of  Energy’.”

 DEMAND  NO  38-—-POWER  DEVELOPMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 ‘That  a  Supplementary  sum  not
 ‘oxceeding  Rs  15,00,00,000  on  Reve-
 nue  Account  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  976  in  respect
 of  ‘Power  Development’  ”

 Demann  No  29—Coat  aNnpd  LIGNITE

 MR;  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  _  not
 exceeding  Rs  50,00,000  on  Revenue
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 Account  and  not  exceeding  Rs.
 4,50,00,000  on  Capital  Account  *  ‘be:
 granted  tn  the  President  to  defray
 the  chargés  which  wilf  come  in
 course  of  paymeht  during’  the  year
 ending  the  3lst  day  of  March,  976
 in  respect  of  ‘Coal  and  Lingnite’.”

 DEMAND  No  4]—OTHER  EXPENDITURE
 OF  THE  MINISTRY  OF  FINANCE

 MR  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs  8,12,50,000  on  Capital
 Account  be  granted  to  the  President
 to  defray  the  charges  which  =  will
 come  in  course  of  payment  during
 the  year  ending  3ist  day  of  March,
 976  im  icspect  of  ‘Other  Expendi-

 eu” ture  of  the  Ministry  of  Fimance’.

 DEMAND  No  52-—DELHT

 MR  DEPUTY-SPEAKER  Motion
 moved

 “That  a  Supplementary  sum  _  not
 exceeding  Rs  750,00 000  on  Capital
 Account  be  pianted  to  the  President
 to  defray  the  charges  which  will
 come  in  course  of  paymtant  during
 the  year  ending  35  day  of  March,
 976  in  respect  of  ‘Delhi’”

 DEMAND  NO  59-—-INDUSTRIES

 MR  DEPUTY-SPEAKER,  Motion
 moved.

 “That  a  Supplementary  sum  _  not
 exceeding  Rs  20,00,00.000  on  Capi-
 tal  Account  be,  granted  to  the  Prési-
 dent  to  defray  the  charges  which
 will  come  tn  course  of  payment  dur-
 ing  the  year  ending  8lst  day  of
 March,  976  itt  respect  of  ‘Inustries’.”

 Demanp  No,  63—JrorMATION  AND  Pur.
 LICITY

 MR  DEPUTY-SPEAKER:  Motidn
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,000  on  Revenue
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 Account  be  granted  to  the  President
 .  to  defray  the  charges  which  will

 come  in  course  of  payment  during
 “the  year  ending  the  3lst  day  of

 March,  976  in  respect  of  ‘Informa-
 tion  and  Publicity’.”

 :  DEMAND  No.  69—MINIsTRY  oF  PETRO-

 |  LEUM  »  ४०  CHEMICALS

 .  MR.  DEPUTY-SPEAKER: ?  moved:
 Motion

 i  “That  a  Supplementary  sum_  not
 exceeding  Rs.  4,73,000  on  Revenue
 Account  be  granted  to  the  President

 .  to  defray  the  chargss  which  will
 .  .come  in  course  of  payment  during

 the  year  ending  the  3lst  day  of
 ‘March,  976  in  respect  of  ‘Ministry

 of  Petroleum  and  Chemicals’.”

 DEMAND  No.  77—Ports,  LIGHT  HOUSES
 AND  SHIPPING

 MR.  .DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  _  not
 exceeding  Rs.  7,87,87,000  on  Revenue
 Account..and  not  exceeding  Rs.
 24,73,00.000  on  Capital  Account  be
 granted  to  the  President:  to  defray
 the  charges  which.  will.come  in ५

 _ending  the  3480  day  of  March,  976
 in  respact  of  ‘Ports,  Light  House
 and  Shipping’.”  a

 DEMAND  No.  *78—RoaD-  AND
 WATER  TTANSPORT

 INLAND

 a

 MR.  DEPUTY-SPEAKER:  |  Motion
 moved:

 “That  a  Supplementary  sum  _  not
 ‘exceeding  Rs.  2,19,21,000  on  Capital

 Account  be  granted  to  the  President
 to  defray  the  charggs  which  will
 come  in  co~se  of  payment  during
 the  year  ending  3Ist  day  of:  March,
 976  in  respect  of  ‘Road  and  Inland

 Water  Transport’.”
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 DEMAND  No.  79—DEPARTMENT  OF‘*STEEL

 ‘MR,  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  9,94,00,C00  on  Capital
 Account  be  granteg  to  the  President
 to  defray  the  charges  which  will
 come.  in  course  of  payment  during
 the  year  ending  3lst  day  of  March,
 976  in  respect  of  ‘Department  of
 Steel’.”

 DEMAND  No.  80—DEPARTMENT  OF
 MINES

 MR.  DEPUTY-SPEAKER:  Motion
 moved:  ahs

 “That  a  Supplementary  sum  _  not
 excelyjding  Rs.  1,00,000.  on  Revenue
 Account  be  granted  to  the  President
 to  defray  the  charges  which  -will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March;  976  in  respect  of  ‘Depart-
 ment  of  Mines’.”

 DEMAND  No.  8l—MrINEs  AND  MINERALS

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,00,00,000  on  Reve-
 nue  Account  and  not  exceeding.  Rs.
 8,10,00,000  on  Capital  Account  be
 granted  to  the  President  to  defray
 the  charges  which  will  coine  “in
 course  of  pavment  during  the  year
 ending  the  3lst  day  of  March,  976
 in  respect  of  ‘Mines  and  Minerals’.”

 DEMAND  No.  84-—DEPARTMENT  OF
 REHABITITATION

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  a.  Supplementary  surn  ‘not  F
 exceeding  Rs.  45,00,000  on  Capital.”
 Account  be  granted  to  the  President’
 to  defray,  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  3lst  day  of  March,
 976  in  respect  of  ‘Department  of
 Rehabilitation’.”
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 Demann  No.  95—AtTomic  ENERGY  RE.
 SEARCH  DEVELOPMENT  AND  INDUSTRIAL

 Prosecrs

 MR.  DEPUTY-SPEAKER
 moved:

 Motion

 “That  a  Supplementary  sum  not
 ‘exceeding  Rs.  +1,65,00,000  on  Reve-
 nue  Account  and  not  exceeding  Rs
 10,00,000  on  Capital  Account  be
 granted  to  the  President  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  976
 in  respect  of  ‘Atomic  Energy  Re-
 gearch  Development  ang  Industrial
 Projects’.”

 Demand  No.  96—NucLEAR  POWER
 SCHEMES

 MR  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs  9,00,000  on  Revenue
 Account  ang  not  exceeding  Rs
 28,00,000  on  Capital  Account  be
 granteq  to  the  President  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  976
 in  respect  of  ‘Nuclear  Power
 Schemes’.”

 DEMAND  No  03—DEPARTMENT  OF
 SPACE

 MR  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs  -1,00,00,000  on  Reve-
 nue  Account  and  not  exceeding  Rs
 1,25,00,000  on  Capital  Account  be
 granted  to  the  Prasident  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  976
 in  respect  of  ‘Department  of
 Space’.”

 SHRI  8.  N.  REDDY  (Niryalguda).
 Wir.  Deputy-Speaker,  while  rising  to
 speak  on  the  supplementary  demands.
 [  want  fo  mention  something  relating

 to  what  is  happening  in  Andhra  Pra-
 desh.  Those  incidents  in  Andhra  Pra-
 desh  wil!  show  that  the  Government
 is  using  emergent  methods  to  suppress
 the  legitimate  demands  of  the  wotk-
 ers.

 MR.  DEPUTY-SPEAKER:  You  are
 aware  of  the  rules  that  the  discussion
 Should  relate  only  to  those  items  of
 demands  that  are  mentioned  in  the
 supplementary  demands.

 SHRI  8.  N.  REDDY:  Item  5]  is
 there,  it  relates  to  Home  Ministry.

 MR.  DEPUTY-SPEAKBR:  It  may  be
 there.  Will  you  kindly  read  out  the
 demands?

 SHRI  B.  N  REDDY.  Item  No.  Bl:
 other  expenditure  of  the  Ministry  of
 Home  Affairs,  Rs.  24,55,000

 MR  DEPUTY-SPEAKER  There  is
 an  explanatory  note  that  this  sum  of
 Rs  24  lakhs  is  meant  for  some  pur-
 pose,  not  for  the  whole  of  the  Minis-
 try  There  are  certain  rules  about
 this  Let  us  not  twist  them  too  far.

 SHRI  B.  N.  REDDY  The  incidents
 I  want  to  refer  to  will  show  how  the
 Home  Ministry  is  working  These  n-
 eidents  will  show  that  the  Government
 police  are  suppressing  the  people,
 workers’  movements,  against  the  speci.
 fic  assurance  given  by  the  Prime
 Minister  and  also  By  the  Home  Minis-
 ter  that  MISA  would  not  be  used
 against  political  parties  MISA  is
 being  used  against  our  party,  CPM
 indiscriminately,  to  suppress  CPM
 activity  and  their  leadership.  In  the
 IDPL  factory  in  Hyderabad,  there  are
 4000  workers.  They  earned  a  profit
 of  Rs.  4.7  crores  and  in  view  of  that
 the  workers  demanded  some  bonus.
 Instead  of  giving  them  bonus,  the
 management  handed  over  the  enfire
 plant  to  the  police  and  the  police
 party,  more  than  0  thousand  strong,
 came  in  and  exploded  tear  gas
 and  actually  established  a  military
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 came  there  in  the  factory  in  the  capi-
 tal  of  the  State.  150  persons  were
 implicated  in  criminal  cases  and  25
 pergons  were  being  detained.

 There  is  an  HMT  plant  in  Hydera-
 bad  where  3000  men  are  working.  In
 view  of  their  good  performance  during
 the  year  1974-75,  they  demanded
 bonus.  But  insteaq  of  giving  them
 bonus,  the  police  arrested  the  general
 secretary  of  the  union  under  MISA,  in
 addition  to  eight  leaders  who  also  had
 been  put  in  jail.  The  wages  of  those
 workers  are  also  not  being  paid  and
 their  families  are  sufiering,  In  an-
 other  plant,  ECCL,  there  are  5,000
 employees  and  there  also  the  same
 thing  is  happening.  Workers’  leaders
 had  been  arrested  indiscriminately.
 Simply  for  demanding  bonus,  the
 workers  are  being  lathi-charged  and
 harassed.  In  my  State  about  20  kisan
 CPM  leaders  have  been  detained  under
 MISA,  including  the  Agricultural
 Labour  Union  Secretary,  and  secretary
 of  the  State  CPM.  This  is  against  the
 assurance  given  by  the  Prime  Minister
 and  the  Home  Minister  that  MISA
 would  not  be  used  for  political  pur-
 poses.  A  number  of  political  murders
 are  taking  place  in  my  district  of
 Nalgonda.  Recently  6  political  mur-
 ders  took  place  in  my  district.

 Coming  to  the  demand  about  agri-
 culture,  I  submit  that  the  prices  of
 agricultural  products  have  come  down
 to  less  than  half  the  normal  prices.
 The  entire  agricultural  market  is  in
 a  grave  crisis.  This  hits  hard  the
 middle-class  and  poor  peasantry.

 MR.  DEPUTY-SPEAKER:  We  have
 met  after  a  long  time  and  it  is  good
 we  remind  ourselves  about  the  proce-
 dure  in  discussing  supplementary  de-
 mands.  The  first  is  that  we  refer  only
 to  those  items  of  demands  which  are
 listed  in  the  supplementary  demands.
 We  do  not  even  go  to  the  principle
 underlying  the  main  demand.  Let  us
 remember  this,

 Mr.  Reddy  referred  to  Demand  No.
 51  under  the  Home  Ministry.  I  took
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 the  trouble  of  looking  up  the  demands.
 There  is  no  such  thing  as  Demand  No.
 5l  under  the  supplementary  demands.
 There  is  Demand  No,  52  under  the
 Home  Ministry  but  that  relates  only
 to  the  expenditure  of  the  Delhi  Admi-
 nistration.  It  has  nothing  to  do-  with
 Andhra  Pradesh.  Secondly,  any  kind
 of  thing  that  happens  within  the  State
 75  the  responsibility  of  that  State,  when
 there  is  a  Government  in  that  State
 and  we  do  not  refer  to  that.

 Mr.  Banerjee  is  also  very  quick  to
 defend  his  colleague,  so  that  he  also
 may  have  an  opportunity  to  go  out  of
 the  limit.  He  referred  to  Demand
 No.  5]  under  the  excess  grants,  but
 that  relates  only  to  pensions  to  free-
 dom  fighters  and  certain  post-matri¢c
 scholarships  to  scheduled  castes  and
 scheduled  tribes.  Please  keep  these
 things  in  mind.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Please  be  flexible.

 MR.  DEPUTY-SPEAKER:  I  am  the
 most  flexible  person,  if  you  are  play-
 ing  within  the  limits  of  the  game.  But
 if  you  go  out,  it  is  my  duty  to  point
 it  out.  Otherwise,  there  is  no  point
 in  my  sitting  in  this  chair  to  guide
 the  proceedings  of  the  House.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 I  shall  confine  myself  to  Demand  No.
 li,  dearness  allowance  to  the  Central
 Government  employees  and  Demand
 No.  ,  which  deals  with  the  transfer
 of  the  National  Textile  Corporation
 from  the  Ministry  of  Industrial  Deve-
 lopment  to  the  Commerce  Ministry.
 The  National  Textile  Corporation,
 which  has  under  its  fold  03  textile
 units,  is  under  the  Commerce  Ministry.
 A  demand  has  been  made  in  this  House
 that  some  of  the  sick  textile  units
 should  be  taken  over  by  the  Govern
 ment.  Not  only  in  this  House,  but
 recently  in  the  national  apex  body  of
 the  All  India  Textile  Committee  a
 demand  was  made  unanimously  by
 the  workers  that  sick  textile  units
 like  Luxmi  Rattan  Textile  Mill  and
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 iShri  S.  M.  Baneriee]

 Aiherton  West  Mills  should  be  taken
 over.  I  am  happy  that  in  the  apex
 body,  which-was’  recently  attended  by
 the  hon,  Prime  5  Minisier,  a  demand
 was.  Made  that  the  National  Textile.
 Corporation  ;:..should  take  over  these
 two.  textile  :.units.  I  want  to  know

 from,  my-hon.  ‘friend,  Shri  Vishwanath
 Pratap,::.Singh,  the’  ‘Deputy  Minister
 dealing  with;  the  matter,  wnat  has  hap-
 pened  .ta:  that’:  demand

 Iam  happy  _,to-tell  you  that  I  took
 up  the  matter  with  the  UP  Governor,
 because  we  have  no  Chief  Minister
 I  may.  state  ,here  that  the  pzevious
 Chief  Minister  had:  supported  this  con-
 tention..of  .mine,,  The  Governor,  on
 l0th  Janyary  976,.in  reply,  to  my
 telegram,,  replied.

 tiga
 “My  dear  yShri  S.  M.  Banerjee

 I  have.  received~  your  telegram,
 appreciating  the  stens  which  the
 State  Government  was  taking  to  per-
 suade  the  Central  Government.  t9
 take  over  the  three  closed  industrial
 units  in  Kanpur.

 The-¢losure  of  Luxmi  Rattan  and
 Atherton:  West  Mills  and  the  Kanpur
 Jute  Udyog  has  ‘been  a  matter  of
 ecncern  -for  the  State  Government
 and  the  intervention  of  the  Union
 Geverntnent  in  that  respect  has  been
 urgently  requested.  I  do  hope  that
 the  final  decision  in  this  regard
 would  be  taken  soon  and  the  ques-
 tion  mark.  apnearing  in  the  “Pioneer”
 of  Januaty  7.  would  eventually  he
 answered  .in:  the  affirmative.  With
 best  wishes,

 M.  Chenna  Reddi.”

 When  the  State  Government  have  re
 commended  the  taking  over  of  these
 units.  when  the  apex  body.  irrespec-
 tive  of  the  party  affiliations  and  trade
 uniors,  have  recommended  unanimous-
 ly  and  jointly  the  taking  over  of  these
 units,  when  the  hon.  Prime  Minister
 came  to  the’  rescue  of  these  0.600
 workers  of  Kanpur  who  were  starving
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 in  the  streets,  why  is  the  Government
 taking  such  a  recalcitrant  attitude.  «I
 want  a  clear  positive  replv  that!  these
 textile  units,  headed  by  those  who
 have  practically  swindled  it,  would  be
 taken  over  by  the  Nationa]  Textile
 Corporation

 MR.  DEPUTY-SPEAKER:!  It  las
 nothing  to  do  with  this  Demand.

 SHR]  S.  M.  BANERJEE:  It  has,
 slightly.  I  would.  .request»the  bon!
 Minister  to  take  over  these  mills.

 My  second  point  is  on  Demand  No.
 ll.  It  is  mentioned  that  additional
 dearness  allowance  has.  been  sanction-
 ed  to  the  Central  Government~  em-
 ployees.  Five  instalments.  have,  beens
 paid.,  What  about  the  sixth  instal-.
 ment,  which  is  long  overdue?  ,,Reeent-
 ly  the  employees  of  the  Income-tax
 department  were  given  one  month's
 éxtra  pay  and  I  was  very  happy.  I
 congratulated  both  Shri  Subramaniam:
 and  Shri  Pranab  Kumar  Mukherjee.
 I  now  congratulate  |  Shrimati:  Rohatgi
 also.  It  was  a  very  correct  decision
 which  will  help  and  encourage  the  em-,
 ployees  to  work  with  more  enthusiasm.
 But  when  the  Central  Gaqvernment
 employees  have  worked  so  nicely  both
 before  and  after  the  emergency,  why
 should  thev  not  tes
 instalment  of  dearness  allowance  ue!
 to  them?  They  should  be  paid  that.

 In  the  end  T  would  like  to  refer  to
 the  sad  plight  of  the  Government  pen-
 sioners  in  this  country.  When  we  are
 paving  five  instalments  o*  dearness
 allowance  to  the  Central  Government
 employees.  what  about  giving  three  or
 four  instalments  to  the  pensionérs?'
 They  have  not  been  given.  I  was  told
 that  Government  was  taking  some
 cecisfon.  So.  IT  request  that  "Govern-
 ment  may  kindly  announce  here  and
 mow  that  the  sad  plight  of  the  pen-
 sioners  will  be’  alleviated  bv  giving
 them  some  financial]  benefit.

 With  these  words,  I  support  the
 Demands.
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 SHRI  ERASMO  DE  SEQUEIRA  Bharat  Coking  Coal  aré  Rs.  39.20
 (Marmagoa):  In  these’  days  when  in  crores.  Carelessness  .with  time,  delay

 spite  of  having  misused  ६  constitutio-
 nal  provision  meant  to  meet!€@  ‘fiational
 emergency  tor  meeling  an  emergenty
 within  the  Congress  Party,  this  Gov-
 eynme.it  insists  that  it  is  following  the
 Constitution,  |  would  like  to  bring  to
 the  attention  of  the  House  tne  manner
 in  whicn  we  are  prevented  in  this
 Heuse  trom  dischurging  one  of  our
 greatest  constitutiona]  responsibilities,
 which  is  exercising  some  control  over
 the  expenditure  of  the  Government.

 If  you  refer  to  Demand  No.  73  at
 page  42,  you  will  see’  that  when  the
 Budget  was  presented,  a  provision  cf
 Rs.  208  lakhs  was  included  for  loans
 to  Central  inland  weter  trarisport.  Now
 they  come  before  us  and  tell  us  that
 waat  is  require:  7  Rs  2]  lagns.
 This  is  more  than  double  of  what  we
 were  told  initially.  How  is  the  House
 to  exercise  any  contro]  if  this  is  the
 slipshod  Manner  in  which  Budget,  are
 presented  {6  Parliament,  and  then
 Supplementary  Demands  come  preti-
 s<ly  for  dou..lc  of  What  was  previously
 asked  for?

 At  page  30  yeu  will  see  that  in  the
 National  Textile  Corporation,  the  re-

 additional  -capital  was
 assessed  at  Rs.  48.7]  crores.  At  that
 time  they  asked  us  only  for  Rs.  28.7]
 crores.  Now  they  come  back  and  say
 that  it  is  not  Rs.  28.71,  but  they  re~

 *  quire  Rs.  48.7]  crores.  the  same  figure
 as  original.  When  there  was  an  as-
 sessment  already  for  Rs.  48.7i  crores,

 ,  they  came  and  misled  us  in  this  House
 that  they  only  required  Rs.  28.7
 crores.  Now  they  give  us  the  rest  of
 the  bad  news.  This  is  how  Govern-
 ment  handles  this  House,  and  this
 shows  how  little  care  it  takes  tc  see
 that  the  House  is  informed  of  the  real
 position.

 Tf  you  turn  to  page  25,  you  can  see
 what  has  happened.  Due  to  the  delay
 in  giving  effect  to  the  increase  in  coal
 prices,  the  cash  losses  incurred  by

 in’  making  a_  decision,  and  Rs.  2.20
 crores  of  public  money  down  the  drain.
 This  is  how  ‘Government  runs  this
 county.

 Kindly  turn  to  page  l4.  We  nave
 been  hearing,  especially  in  this)  ises-
 sion,  about  how  hard  our  Governnient
 is  working  in  the  international  sphere
 to  protect  the  interests  of  the  develsp-
 ing  cowntries.  I  suggest’  that  you
 kindly  read  the  last  paragraph  in  that
 page.  This  year  we  are  going  to  nrake
 an  advance  to  the  USSR,  on  the  rupee
 payment  ‘account,  of  Rs.  305.02  ‘cr-tes.
 Can  you  imagine'this?  A  develoning
 country  like  India  making  such  a  inrge
 advance  'to  a  developed  super  p  owe!
 like  the  USSR.  We  preach  one  thihg
 and  practise  another.

 Then,  look  at  p.  10.  When  we  talk
 of  austerity,  we  are  told  that  :nore
 prevision  is  neceSLary  due  td  increwsed
 activity  ii  the  Ministry  relating  to
 export  effort  and  moze  delegates  going
 abroad.  AN  of  us  who  have  ween
 travelling  are!  guile  used  to  going  tao
 international  aivports  and  seeing  that
 the  largest  population  in  the  Isbby
 consist  of  bureaucrats  and  Ministers
 from  India.  This  is  something  that
 must  stop.  If  the  Government  is
 serious,  it  must  put  a  curb-on  travel-
 ling.

 Coming  to  pp.  34-35,  there  is  a  de-
 mand  for  grant-in-aid;  to  the  Communi-
 cation  Centre,  India  which,  according
 to  the  Government,  aims  at  building
 up  communication  channel  to  dissemi-
 nate  information  about  national
 achievements.  Here,  I  would  like  to
 record  in  this  House  a  protest  about
 how  the  media  and  how  communication
 is  being  so  grossly  misused  specially
 since  the  declaration  of  the  alleged
 Emergency,  not  to  put  forward  natio-
 nal  achievements,  but  much  more  so
 to  build  up  the  ruling  party  as  dis-
 tinct  from  the  nation  itself.  I  know
 that  at  the  Chandigarh  session  of  the
 Congress  party,  there  was  a  thesis
 presented  which  sought  to  identify
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 [Shri  Erasmo  De  Sequerira]
 the  country  fully  with  the  ruling  party
 To  me,  this  is  a  thesis  which  is  dan-
 gerously  fascist  in  content,  because
 ug  jong  as  we  want  to  believe  that
 there  is  a  democracy,  there  will  be
 belief  that  the  party  in  power  is  mere-

 Jy  running  the  Government  and  is  not
 the  Government  itself,

 With  this  in  mind,  I  say,  whatever
 May  be  the  thesis  of  the  Congress
 party,  as  long  as  they  wish  to  convince
 the  House  that  they  are  really  cansti-
 tutional,  then  they  must  distinguish
 between  fhe  partly  interest  and  the
 interest  of  the  country,  and  even  af
 the  Government  that  they  hold  in  trust
 for  the  people,  and  only  for  a  petiod
 of  our  ffve-year  term.  Beyond  that,
 we  are  al]  here  as  ticketless  travellers.

 Lastly,  I  come  tao  demand  No,  79.
 This  is  about  the  second  pelletisation
 plant  that  is  sought  to  be  built  in  Goa,
 I  would  lke  to  bring  to  the  attention
 of  the  Government  the  tremendous
 amount  of  dissatisfaction  there  is  in
 Goa  about  the  site  that  has  been  chosen
 for  this  plant.  The  people  of  the
 village  of  Siroda,  in  Goa,  have  been
 protesting  continously  now  for  several
 months,  and  no  attention  at  all  has
 been  paid  to  their  point  of  view.  In
 fact,  when  the  President  was  in  Goa
 the  day  before  yesterday,  there  were
 a  hundred  people  peacetully  standing
 there  holding  only  black  flags  and
 they  were  all  arrested.  If  they  say
 that  they  are  going  to  protect  demo-
 cracy  in  this  country,  as  this  Govern-
 ment  claims—we,  personally,  believe
 that  they  are  doing  the  contrary—

 then,  surely,  it  is  no  crime  for  a  hund-
 red  people  to  sland  peacefully  on  the
 road  holding  black  flags.  Why  should
 they  be  arrested?

 if  they  say  that  it  is  democracy  that
 they  are  trying  to  protect,  how  can
 they  ride  rough-shod  over  the  people?
 There  is  a  very  reasonable  point  of
 view  being  put  forward  by  the  people

 in  objectiiig  to  the  site  being  chosen.
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 I  would  request  the  Government  to
 please  ,have  a  Jook  at  it  and  see  that
 their  point  of  view  is  fully  taken  into
 consideration.
 Buy  hers.

 श्री  हरो  सिंह  (खुर्जा)  उपाध्यक्ष
 महोदय,  मैं  इत  डिमाण्ड्स  का  समर्थन  करने

 के  लिये  खडा  हुआ  हु  ।  मैं  समर्थन  इस  लिये
 कर  रहा  ह्‌  कि  हमारे  वित्त  सवाल  ने  झपते
 विभाग  के  द्वारा  सारे  देश  में  ग्राफिक  स्थिति
 को  उंचा  उठाने  का  प्रयास  किया  है  शौर
 ऐसा  मालूम  पड़ता  है  कि  हमारी  सरकार
 शौर  हमारे  देश  का  झा थिक  ढांचा  त़ब

 मजबूत  बुनियाद  पर  खड़ा  हो  कर  देश  के
 अन्दर  खशहाली  और  नई  जिन्दगी  लायेगा  1
 इस  काम  के  लिये  मैं  इस  विभाग  और  इस  के
 मत्रीगणों  को  अपनी  बोर  से  सादिक  धन्यवाद
 देता  हूं

 उपाध्यक्ष  ज़ी,  इस  में  जो  एग्रीकल्चर
 सम्बन्धी  डिमाण्ड  पेश  की  गई  है,  उस  मे  कहा
 गया  @  कि  हम  को  लौज  और  इनपृट्स  के
 लिये  किसानो  को  रूपया  एडवांस  करना  है,
 जिम  से  कृषि की  उन्नति  होगी।  आज  मखमूर
 सारे  देश  के  किसान  इस  बात  से  बहुत  प्रभावित
 है  कि  हमारी  सरकार  की  नी  तिया  अब  किसानों
 के  प्रति  बडी  सहानुभूति  के  साथ  चल  रही
 है।  आज  वे  महसूस  करते  है  कि  इस  देश
 का  शासन  किसानों  की  उन्नति  के  लिये

 द्  प्रति  है--इस  दघ्टि  से  यह  डिमाण्ड

 बहुत  उचित  है  |  नगर  इस  तरह  की
 प्रणाली  बनों  रहे  और  खेती  के  उत्पादन  को
 एन्क्रेंज  करने  के  लिये  इस  तरह  का  कार्य
 होता  रहे--तो  हमें  ऐसे  खर्च  को  बडो  खुशी
 से  बरदाशत  करना  चाहिये  ।

 मैं  इस  मौके  पर  उत्तर  प्रदेश  की  चीनी
 मिलों  की  शाप  को  याद  दिलाना  चाहता  हूं--
 जिन  की  तरफ़  पिछले  सालो  का  किसाने!  का
 4  करोड़  रुपया  बकाया  है  ।  इस  से
 किसानों  के  अन्दर  बड़ी  निराशा  फ़ैल  रही
 है  ।  मैं  सरकार से  भ्राग्रह  करना  चाहता  हूं
 कि  कोई  ऐसा  रास्ता  निकालें  जिससे  किसानों
 का  बकाया  रुपया  उन  को  मिल  जाये  ।
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 इसी  मौके  पर--इन  ग्रान्ट्स  में  टर्बो
 बोई  की  नई  सर्विसिज़  के  बारे  में  रुपया  मन्जूर
 करते  का  जो  प्रश्न  प्राया  है--उस  के  सम्बन्ध
 में  कुछ  कहता  चाहता  हु  ।  उपाध्यक्ष  जी,

 #3  सर्विसिज़  के  लिये  जो  पेमेन्ट  होना  है,  बह
 मलिक  है,  झप  अवश्य  करें,  लेकिन  इस  बत
 पर  भी  हमें  गौर  करना  चाहिये  कि  हमारे
 देश  का  करोड़ों  माया  बाहर  जा  रहा  है  ।

 सके  प्रसन्नता  है  कि  हमारा  वित्त  महालय
 ज  बड़ा  जागरूक  है,  लेकिन  उम  की  नजर

 इस  देश  की  टवैको--इण्डस्ट्री  की  तरफ़  भी
 जानी  चाहिये,  जिस  का  करोड।  रूपया  इस
 देश  के  बाहर  जा  रहा  है  ।  हमें  तमाम
 विदेशी  बैकों  ढाम्पनियों,  सिगरेट  बनाते
 बाली  कम्पनियों  का  राष्ट्रीयकरण  करना

 चाहिये  ।  अगर  हम  ऐसा  कर  दे  तो  मैं
 समझता  हु  बि  फिर  हमे  एडिशनल  डिमाण्ड
 क्रि  जरूरत  नहीं  पड़ेगी  ।  राज  मूझे  इस
 बात  को  कहते  हुए  बड़ी  खुशी  होती  है  कि

 हमारी  जितनी  पब्लिक  अण्डग्टेकिग्ज  है,
 वे  सब  प्राफिट  मे  चल  रही  है  ।

 उपाध्यक्ष  जी,  ban  बात  कहू  हर  मैं
 श्रे  भाग  जो समाप्त  करुणा  i  केन्द्रीय
 सरदार  के  साबा  18  जो  पिछले  म  लगाई
 भले  णी  पि  देने  का  बाप  ने  फीफा
 फिया  है  और  उस  के  किये  श्राप  जो  डिमाण्ड
 लाफ  ग्र  यें,  से  उठ  रा  विरोध  नहा  करना

 हु,  बह  दत्त  का  पसीजना  चाहिये  ।  लेकिन
 साय  हा  साथ  इसे  यश  भा  देखता  चाहिये  कि
 सरकारों  कर्नवारिय्रां  के  कामां  में  चुस्ती
 अनी  चाहि।  ।  दस  में  सन्देह  नहों  है  कि

 कुछ  विमानों  चलती  से  काम  हा  है,
 लेकिन  अभी  भी  कुछ  विभाग  oa  है  जो

 एम एजेन्सी  a  बावजूद  भी  झरन  र्  'ब्रशियस्ती
 को  नहों  बहा  पाये  #ै  -  मंहगाई  आर  तनख्वाह
 का  जो  रोज  का  झगड़ा  है,  मैं  बहुत  दिनों  से
 मांग  करता  न  रहा  हु  कि  डिस्रिटा-इन-
 पैर  दर  होती  चाहिये।  मैं  फिर  स्पष्ट  [रूप  |
 से  कहना  चाहता  हु  कि  यह  अन्तर  2  और
 3.0  का  होता  चाहिये,  अगर  किसी  [छोटे  ,

 PAUSA  25,  897  (SAKA)  DS.G,  (Gen),  2I0
 ‘1975-76

 क्च  दी  को  i090  रूपये  मिलते  हैं  नो  बड़े  से
 बड  कर्मचारी  को  l0000  पये  से  ज्यादा
 नही  मिलना  चाहि--तभी  हम  स्प्न्वा
 समाजवाद  ला  सकते  हैं  ।

 इन  गावर  के  साथ  मैं  इन  ग्रान्ट्स  का

 जो  मूल  बन्द  डागा  (पाल)  उपाध्यक्ष
 जी,  रिहैबिलिटेशन  के  बारे  में  जो  का  गया
 F--1971  के  बाद  पाकिस्तान  से  जो
 शरणार्थी  कराये  हुए  है,  वे  वापस  जाना  नहीं
 चाहते  हैं  दौर  ग्रुप  उन  पर  रुपया  खर्च  कर
 रहे  Pe  क्या  I  रहा  है  ।  पाच  साल
 हो  गये  स्तर  प्राय  बराबर  उन  की  मदद  कर
 रहे  है।  और  उन  पर  खर्चा  हो  रहा  है.  ।
 नो  नब  तक  आप  समझते  है  कि  यह  खर्चा
 चलता  रहेगा  ?  या  तोंझाप  उन  को  राह  वाली-
 टेट  कीजिये  या  कोई  शीर  प्रबन्ध  कीजिये  ।
 अभी  न  तो  आप  उन  को  बस  रहे  है  शौर  न
 उन  को  जगह  दे  रहे  हैं  उन  की  जिन्दगी  कम्पस
 में  खराब  हो  रही  है  |

 इन्होने  कहा  था  कि  हम  जटिल  के  मामले  में
 आत्म  निर्भर  ह,  और  मैंन  पढ़ा  थ।  :

 “The  annual  stainless  steel]  im-
 ports  are  about  10,000  to  12,000
 tonnes  worth  Rs,  0  to  l2  crores.
 Imports  are  required  to  meet  the
 gap  between  the  demand  and  sup-
 ply.”

 MR.  DEPUTY-SPEAKER:  Which
 Demand  are  you  referring  to?

 SHRI  M.  C.  DAGA:  Steel—import
 and  export....

 MR.  DEPUTY-SPEAKER:  What  is
 the  page  number?

 SHRI  M.  C,  DAGA:  Ministry  of
 Commerce—import  ang  export.  Page
 Nos.  9-I0.....

 MR.  DEPUTY-SPEAKER:
 read  out.

 Please
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 SHR!  M.  C.  DAGA:  To  meet  the
 additional  expenditure—I  am  speaking
 On  the  Ministry  .of  Commerce.

 MR:  DEPUTY-SPEAKER:~  That  is
 about  telephone  biiis,  teleprinter
 charges,  etc.  Anyway,  you  may  take
 two  minutes  and  concluae.

 SHRI  M.  C.  DAGA:  This  is  about
 Demand  No.  i2—Foreign  Trade  and
 Bxpert....

 MR.  DEPUTY-SPEAKER:  Which
 particular  item  are  you  referring  to?

 SHRI  M/C.  DAGA:  Industrial  Co-
 operatives.

 MR.  DEPUTY-SPEAKER  Anyway,
 you  can  take  two  minutes  and  ccn-
 clude.

 मूष 'घन्द  डागा  :  मेरा  यह  कहना  था

 ce ene  Re ecde  ergy

 खन्  पी  FATT  करता  चाहिये  ty
 अनी

 a  बड़  Mt  ह्  |  Zita  मेरा  fatea

 है  हि  tits  आर  gets  War  के  बारे
 में  एक  मरक  कैन्चर्द जे  किसे  Tat  के

 नि  क्ति  हैं  वह  Wier  नेवज  नहों  होते
 चाहिये,  Shei  सा  को  नम्बर  फ्क्  करता

 चाहि  1  a

 SHRI  P.  G.  MAVALANKAR  (Ahme-
 dabad):  Mr.  Deputy-Speaker,  Sir,  I
 shall  try  my  best  to  abide  by  the
 guidelines  you  have  laid  down,  while
 taking  part  in  this  discussion  on
 Supplementary.  Demands  for  Grants
 General.  Coming  to  the  various
 Demands  put  under  Agriculture  and
 Food,  I  would  like  to  invite  the  aiten-
 tion  of  the  Government  to  the  long
 pending  issue  of  Narmada’  waters
 which  is  now  before  the  Tribunal.  Al-
 though  the  Minister,  on  the  opening

 day..ef  ihe  wees,  on  Monday,  replied
 to  me  that  the  matter  was  being  ex-
 pedited,  I  wonder  when  the  Tribunal
 wil  be  able  to  come  to  a  particuiar
 decision,  so  that  the  entire  question  of”
 Nartiada  waiers  will  be  seitled  8007
 in  the  natienal  interest—becausé  on
 the  one  hand  we  are  havifig’a  let  of
 Demands  for  irrigation  and  water
 supply  to  various  paris  and  on  the
 other  hand  such  issues  are  not  settled.
 If  the  Narmada  water  issue  is’  not  set-
 tled  amicably,  justly  and  saon,.  .how
 are  waters  fo,  reach  Gujarat  and  Raj-
 asthan,  the  two  States  cut  of  the  _our
 States  which  are  concerned,  namelly,
 Maharashtra,  Madhya  Pradesh,  Guja-
 rat  and  Rajasthan?  I  would  reguest
 the  Government  to  see  it  that,  in  the
 interest  of  the  nation  as  a  whole  and
 in  the  interest  of  development  of  irri-
 gation  and  water  supply  to  agricul-
 ture,  this  question  of  Narmada  waters
 is  settled  very  amicably  and  soon,

 Coming  to  Demand  No.  :2—Foreign
 Trade  and  Expo:t  Preoductisr--—I
 would  like  to  say  inat  the  ‘“andla
 Free  Trade  Zone  in  Kutch  is  really
 meant  for  export  promotion.  But,  for
 the  last  several  years;  some  of  us
 on  this  side  and  some  of  the  .Mem-.,
 bers  on  the  Congress  beriches  alsa,
 have  been  complaining  that  the  ex-
 port  promotion  objective  of  that
 Free  Trade  Zone  is  not  being  fuifilled
 In  particular,  if  you  take  the  ques-
 tion  of  hsndicrafts,
 suggest  that  Government  should  real-
 ly  devote  more  time.  attention  and
 energy  to  the  question  of  export  of
 Indian  handicrafts  to  some  of  the  for-
 eign  countries,  where  these  are  very
 much  demand.  Last  month,  I  was  in
 Kutch  and  I  saw  some  of  the  est
 handicrafts

 men  there  were  complaining  that  al-
 though  they  are  able  to  produce  these
 ‘goods,  there  is  no  market  and  the
 Government  of  India  and  the  Com-
 merce  Ministry  have  not  done  any-
 thing  substantial  jin  regard  to  seeing
 that  these  handicrafts  are  speedily

 TI  would  ‘lke  to
 ~

 of  .  Kutch  villages  and
 countryside,  but  the  people  and  crafts-
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 and  properly.  channelised  through’  ex-
 port  promotign  markets.  TI  woukd
 like  this  particular  aspect  of  the
 matter  to  be  locked  into  by  the
 Government.  ad

 Coming  to  Demang  No.  32,  ahout
 power  generation,  I  would  like  .  the
 Government  to  tell  us  whether  they
 the  conscious  of  the  need  for  overall
 energy  ‘*esources  to  be  augmentea  in
 our'country.  My  feeling  is  that  most
 of  if  is  done  on  the  basis  of  ad,  hoc
 requirermefits  and  ad  hoc  arrange-
 ments.  If  we  knew.  that  the  need  for
 power  ‘for  the  entire  country  is,  of  a
 particular  magnitude;  why,  not  think
 in  terms  of  having  better  resources,  lor.
 the  State  Electricity  Boards  and_als
 for.  additional  power  stations.  In,  this
 regarq  I  would  like  to  stress  once
 again  .with,  all  the  force  .aé,;my,caum-
 mand  the,need.  for  setting  .up.an;  ato-
 mic  powey  station  jn  Gujarat  be-
 lieve,  the  Government,  of  India.  have
 gone  already  ahead  in  the  direction

 of  setting  up  of  the  additional  atomic
 power  station.  and  if  the  report.  as
 we  were  told,  is  that  such  an  atomic
 power  stafion  can  be  set  up,  and  pre-
 ferrably  in  Gujarat.
 being.  delayed.

 Finally,  two"more  points’anll  Thy  vee
 done.  One  is  about  ‘Dettiant  TMo.'  59
 relating  to  Industries.’the  question  ‘of
 National  Fextile  Corporation.  I  want
 to  invite  the  attention  of  the  Govern-
 ment  ts  the  sick  unit  of  Priya  Lak-'
 shmi  Mill  in  Baroda,  not  only  that.’
 but  all  such  units  which  are  there  in
 the  country,  and  would  like  to  know
 whether  these  are  not  going  {o  be
 taken  over  by  the  Textile  Corporation
 so  that  the  ‘labourers  do  nat  svffer
 unduly.

 Lastly,  in  regard  to  Demand  No.  63
 relating  to  Information  and.  Publicity.
 I  find  that  there  is  a  mention  gpout
 Information  Centres.  What  ao  ‘these
 centres  do?  We  are  now  living  in  a
 situation  where  instead  of  information
 centres  doing.  their  job,  Censors  are
 doing  their  job  of  suppressing  infor-

 a?*  eee  2  te  =
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 mation  to  go  across  the  land  of  this
 country.  All  kinds  of  wild**rumours
 are  thus  spread:  I  would  thereforé
 suggest  that  if  DAVP  is  going  to  be
 used  for  ‘Government  publicity,  ©  let
 DAVP'  be  used  as  a  genuine  inforrua-)
 tion  media,  rather  than  use  it  for  just
 Government  publicity.  If  the  Infor-.
 mation  Centres  have  to  work  ‘in  the
 right  spirit,  as  is  desirable  in  a  demo.
 cracy,  I'would  request  that  instead  ot
 spending  money  on  DAVP  advertise-
 ments,  'T  would  like  the  Information
 Cenfte§  to  pass  on  Gorrect  informa-
 tion  about  tne  state  of  affairs  in  our
 country.

 MR.  DEPUTY-SPFAKER:  Minister
 please.

 SHRI  DINEN  BHATTACHARYYA:
 Sir,  I  would  request  you  to  look  to
 Demand,  Nos,,82  and  84...  i

 MR.  DEPUTY-SPEAKER:  Order
 please.  your  party  man  has.  already
 spoken.

 SHRI  DINEN  BHATTACHARYYA:
 *~?"'these  are  in  respect  of  ,Depart-

 ment  of  Rehabilitation  and  the  ne
 Minister  is  here  The  only  question  is
 that  it  wags  sevetal  times  assured  here
 and  in  the  Stats  of  West  Bengai  that
 permanent  rights  to  the  refugees
 working  on  the  iand.

 MR.  DEPUTY-SPEAKER:  This  has
 nothing  to  do  with  the  Supplementary
 Demands.  Order  please

 SHRI  DINEN  BHATTACHARYYA:
 Uptil  now  nething  has:  been  done.

 MR:  DEPUTY-SPEAKER:
 please.

 Minister

 THE  DEPUTY  MINISTER  IN.  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  Mr.  Deputy-
 Speaker,  Sir.  I  would  like  to  thank
 vou  for  the  observations  made  right
 at  the  very  beginning  where  the  Mem-
 bers  have  been  remined  of  limiting
 their  debate  within  certain  rules  and
 to  confine  themselves  to  the  relevant
 ea  «व  &  ae  «4  TT  2853  +h  wa  Ue  eee  ees
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 us,  there  has  been  a  saving  in  time
 and  that  has  had  a  very  good  effect.

 Mr.  Sequeira  is  back  here.  Sir,  with
 your  indulgence,  if  I  go  back,  I  thought
 when  we  ring  out  the  old  and  rng
 in  the  new,  we  start  the  new  year
 with  happier  thoughts,  more  optimistic tone  and  better  ways  of  cooperating and  working  together.  I  thought  the
 year  that  has  passed  by  with  all  ad-
 verse  comments  and  things  which  are
 really  affecting  the  economy,  inflation
 and  condit  ons  of  the  country,  to  same
 extent,  was  a  thing  of  the  past  and
 we  were  starting  a  new  year  with  a
 more  optimistic  note  and  a  greater
 confidence  and  also  with  a  greater
 spirit  of  participation  and  co-ordina-
 tion.

 Mr.  Sequeira,  who,  I  think  is  not
 only  a  great  mathematician  but  also
 an  economist  because  some  years  ago
 he  presented  an  alternate  Budget,  if
 I  am  not  mistaken,  said  that  we  en-
 forced  emergency  only  to  continue  in
 power.  I  leave  it  to  his  wisdom,  and
 he  also  said  that  we  were  deliberately
 misleading  the  House.  He  further  said
 that  we  were  suffering  from  many
 delays  and  many  deficiencies  and  vari-
 ous  other  things.  Certainly,  we  do
 realise  that  there  are  many  things
 which  have  to  be  improved.  We  also
 realise  that  there  is  a  great  scope  for
 economy.  We  also  realise  that  there
 is  a  great  need  for  improvement  At
 the  same  time,  I  certainly  would  beg
 of  the  hon  Member  there  who  is  a
 very  learned  Member  too  that  we  have
 no  intention  of  ever  misleading  the
 House.  We  never  did  it  in  the  past
 nor  do  we  intend  to  do  in  the  future
 I  do  hope  that  he  has  the  eyes  not
 only  to  see  and  ears  not  only  to  hear
 but  at  the  same  time,  he  will  cast
 his  net  a  bit  wider  and  see  the  things

 ewhich  have  improved  the  economy  and
 created  a  better  country  for  him  and
 for  us,  which  will  have  an  effect  not
 only  hese  but  also  abroad.

 With  these  few  remarks  in  the  be-
 ginning,  I  would  in  a  very  modest  and

 humble  manner  like  to  refer  fo  some of  the  demands  which  have  heen
 made.

 ‘

 25.7  hrs.

 (MR.  Speaker  in  the  Chair]
 My  friend  from  Kanpur,  Mr.  घ  M.

 Banerjee  raised  certain  specific  points
 about  DA.  Of  course,  five  instalments
 of  DA  have  been  sanctioned  and  it  is
 true  that  demands  have  also  heen
 made  for  the  sixth  one.  I  would  like
 to  assure  him  and  through  him  others
 that  the  demand  for  this  additiona]  DA
 has  been  received  by  the  Government
 and  it  is  under  consideration  and  when
 we  consider  at,  we  will  have  to  take
 into  account  the  overall  budgetarv
 position  and  resource  mobilisation,  but
 certainly  it  is  under  the  consicera-
 tion  of  the  Government  and  the  Gov-
 ernment  is  no  less  nor  our  Farty  is
 no  less  concerned  than  any  other
 Party  or  section  of  the  House

 The  same  applies  to  pensioness  It
 is  true  that  four  instalments  of  addi-
 tional  DA  to  pensioners  are  due  and
 this  is  also  under  our  consideration.
 But  I  would  like  to  remind  the  House
 that  each  additional  instalment  cf  DA
 costs  the  exchequer  something  and
 costing  the  exchequer  means  costing
 the  poor  society  at  large  It  will  be
 Rs,  47  or  50  crores  for  each  instalment
 of  additional  DA  plus  what  wl]  be
 costing  for  pensioners.  Therefore  if  is
 quite  a  substantial  sum  and  therefore,
 when  the  Budget  is  placed  before  the
 House,  all  these  things  will  le  taken
 into  consideration  and  even  now,  these
 are  under  the  active  consideration  of
 the  Government

 Second  thing  is  about  the  pelictisa-
 tion  plant  which  was  referred  to  by
 the  hon  Member  from  Goa,  Mr.
 Sequeira.  I  think  this  is  one  of  those
 plants  of  which  we  really  have  to  he
 very  happy  because  this  is  one  of  those
 items  through  which  we  shall  be  earn-
 ing  a  lot  of  foreign  exchange  and  it
 is  not  the  quantum  of  the  foreign
 exchange  alone  involved,  there  is  the
 modern  technology,  the  sophisticated
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 téthhology  we  will  be  gaining  and  the
 fulure  market.  I  think  we  have  to
 take  into  consideration  all  these  things in  capturing  the  foreign  market  and
 keeping  an  overall  view  of  things  which
 will  be  required  in  future  and  com.
 Dining  that  along  with  the  foreign  ex
 change,  |  think  this  is  one  of  the  items
 to’  which  the  Hon.  Member  will  not

 —
 and  I  think  he  should  welcome

 aw

 The  other  point  is  about  the  textile
 mills  It  is  true  and  also  as  the  hon.
 Members  are  aware,  the  National  Tex-
 tile  Corporation  was  set  up  to  go  into
 the  question  of  how  to  rehabilitate  or
 Modernise  these  sick  mills  which  have
 a  large  employment  potential  also.  Mr.
 Batieriee  comes  from  Kanpur  and  I
 also  come  from  Kanpur  and  many  of
 us  come  from  UP  and  even  those  who
 do  not  come  from  UP  are  definitely
 interested  in  the  welfare  of  these
 workers  who  are  involved  and  880  in
 the  production.  All  these  matters,  as
 he  himself  mentioned,  were  taken  up
 at  the  meet'ng  with  the  Prime  Minister
 and  |  think  this  has  also  been  con-
 Sidbred  in  all  its  aspects  by  the  Com-
 mérce  Ministry.  Another  point.  It
 involves  a  huge  amount  of  monev
 and  money  is  something  which  natur-
 ally,  in  the  overall  situation,  has  to  be
 taken  into  consideration.  Though  our
 pos'tion  has  improved,  all  the  same,  I
 would  like  to  say  that  our  money
 supply  has  increased  recently  though
 for  certain  reasons  and  in  spite  of  agri-
 cu'tural  and  industrial  production  hav-
 ing  risen  very  well  in  the  last  year,
 at  the  same  time  we  have  to  keep  a
 very  close  watch  on  all  the  asvects

 I9  sick  mills  have  been  closed  down
 If  they  are  taken  over  by  the  N.T.C.
 that  will  involve  a  huge  amount  of
 money.  The  two  sick  mills  to  which
 a  reference  has  been  made  specifically
 will  cost  Rs,  7.50  crores  and  they  in-
 volve  labour  of  5,000  peovle.  That  is
 under  the  consideration  of  the  Gov-
 ernment  at  present.

 Technical  Credit  matter  was  refer-
 red  to  again.  Thes?  are  export  prom<-
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 tion  devices.  Why  should  we  object  to
 that?  These  have  been  horioured  and
 this  opens  avenue  for  export  and  USSR
 is  one  of  those  markets  where  we
 have  most  substantial  amount  of  ex-
 port  in  that  direction,  That  is  some-
 thing  which  should  be  welcome,

 About  agriculture  5076  points  have
 been  made  and  Government  is  aware
 of  these  questions,

 T  shall  mention  about  the  Narmada
 water.  You  have  drawn  the  attention
 of  the  Government  and  I  am_  sure
 action  will  be  taken.

 Power  is  one  of  the  things  receiv-
 ing  priority.  We  find,  probably  he
 referred  to  Demand  No.  52—DESU
 that  the  working  of  this  organisation
 has  been  really  slow  and  that  there
 was  not  only  loss  because  ot  rise  in
 prices  of  raw  materials  and  the  HLia-
 bilities  that  have  been  faced  in  the
 past  but  there  were  other  factors  and
 naturally  some  amount  of  money  is
 required  for  this.

 I  would  like  to  submit  that  to  those
 who  would  like  to  believe  or  those
 who  would  hke  to  be  convinced,  there
 is  always  a  double  way  channel.  But
 as  for  those  who  refuse  to  be  convinc-
 ed  right  from  the  beginning,  I  am
 afraid,  we  shall  fail  to  convince.  With
 these  words.  I  think  the  House  will
 unanimously  support  the  Supplement-
 ary  Demands  for  Grants  (General).

 MR  SPEAKER:  The  question  is;
 “That  the  respective  Supplement-

 ary  sums  not  exceeding  the  amounts
 on  Revenue  Account  and  Cafittal
 Account  shown  in  the  third  column
 of  the  order  paper  be  granted  to
 the  President  to  defray  the  charges
 that  will  come  in  course  of  payment
 during  the  vear  ending  the  3st  day
 of  March,  1976,  in  respect  of  the
 following  demands  entered  in  the
 second  column  thereof—

 Demands  Nos,  1  6,  i,  12,  9  to  2
 24,  27  to  29,  41,  52,  59,  63,  69,  77  to
 81,  84,  95,  96  and  103.”

 The  motion  was  adopted.
 क्


